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IN iHE CENTRA 'HDMINISTRrtJEIVE TRIBUNAL
PRINCIPAL BENCH, NEv\f DELHI.

Regn. I«). OA 3296/1992 ^ • •' Date of decision:10. 09,1993

« «• • Feti tioner

Respondents

Jcigdlsh PjTasad Sc Anothex"

Versus

Union of India & Others

For the Petitioners

For the Respondents

• • • • Snri B, s« Mainee,
COU nsel

• • • . Shri B, K,
Aogcurwal, Counsel

CORaf-l;

THE HOW BLE MR. JUSTICE S. K. DH.^N. VICE
THE HOW BLE MR. B. H. DHOUi«)IYrtL, ME^iBER (b)

JUDGMENT (oral)

(of the Bench delivered oy Hon'ole Mr. JUsUce
S. K, DhdOn, Vice-Chairman)

The petitioners have come out with a case that they

<ire TOrking as Artisans from 1981. The order of reversion

has been passed. Therefore, thej. have prayed that the

order of reversion may p© quashed.

2. Acounter-BfficUvit has seen files hy the respondent
in it. it is averred that no order of reversion has been

eassed so far, therefore, the question of quashing the

order of reversion does not arise.

3. The learned counsel for the petitioner urges that the
stand taken by the respondents is very clear. according to

him, the petitioners are enutled to the benefit of the

rs.
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judgment given by this Tribunal in Oa ^ |̂D. 89/1993, we

have perused the judgment and it appears to us that ths

case of the petitiore rs is covered by the aforesaid

judgment. We, therefore, direct the respondents to act

y strictly wirB. the g.op of a,, poutxc^rs in accordance
with the directions given by us in Oh 89/93,

4. With these directions, this application is disposed

of finally but v/ithout any order as to costs.

(B.N, DHOUNDIYi^) (S.K^I.hON)
MEMBER (a) VICE CHiAlRI-iHW

10, 09. 1993 10. 09. 1993

RI3

100993

f


